IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH'

AT HYDERASAD

0,A,No.803/91 Date of Order: 25,3,.94 P

BETWEEN &

T ,Govardhana .+ Applicant,

} . AND

A

1., The General Manager,
Indian Ordinance Factory Project, .
Yeddumailaram, .
Medak District,

2. The @illa Sainik Welfare Officer,

Saifabad, Hyderabad,
Ranga Reddy District,

Fducation Directorate,
] Air Hegdquarters, -
! Vvayu Bhavan, New Delhi = 110 0&;1. .+ Respondents,

/ Counsel for the Applicant s Mr.P.,Veera Reddy

\ , Counsel for the FeSpondents ' «es Nr,N.,R.Devraj

3 i, The Director, .

_/ CORAM &

HON 'BLE SHRI T .CHANDRASEKHARA REDDY s MEMBER (JUDL.)

HON'BIE DHRI H.RAJENDRA PRASAD :; MEMBER (ADMN.,)
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Order of the Division Bench delivered by
Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl,),

This is an application filed under Section 19

of the Administrative Tribunals Act to direct the respondents

to allow the applicant for written test and interview to be

;gﬁgéﬁbted on 232.,8.91 for the post of Security Assistant

in the establishment of the First respondent and to pass
such other order or orders as may deem fit and proper in

the circumstances of the case,

2. . This OA had come up for admission on 19,8,91,
After admitting the OA as per interim orders dated 19.8.91
as an interim measure/ihé First respondent was directed to
lallow the applicant to appear for the written test and

interview to be held on 21,8,91 or on any other subsequebt

.date for the post of Security Assistant in the Establishment

of theziéggondent and to withheld the result of the interview

pending outcome of the 0.5,

3. Today none is present on bdialf of the
applicant, Mr,N.R.Devraj, Standing Counsel for the
respondents on instructions represented'td tﬁis Bench
that in the sajd written examination held on 21,8,91
for the post of Security Assistant that the applicant'
had failed, So, as the applicant had failed in the ;
written test for the post of Security Assistant the
applicant does not have any right for appointment to
the said post and in view of this position this 0.A,

becomes infructuous and it is dismissed as infructuous,
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‘We direct the respondents to Communicate the result

of the written test to the applicant within one week

from the date of the communication of this Order, The

partiss shall bearzthéi;.own costs,

General Manager, Indian Ordinance Factory Project, Yeddu-
mailaram, Medak District.

Tne Zilla Sainkk Welfare 0rficer, Saifabad, Hyd, R.R.Dists
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285 MaAR b .
. Dated i 25th March, 1994 -'

(Dictéted in Open Court ) ;?
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© sd Daputy Registrar(ﬂudl.
" Caopy tor-
1.

Directer, Education Directorate, Air Headquarters,
u Bhavan, New Deglhi-001.

copy to Sri. P,Usera Reddy, advecate, CAT, Hyd.
cepy te Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.
copy te Library, CAT, Hyd. |

spars copy.
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TYPED BY ' COMPAREL }HY‘”"

CHECKED B APPROVED RY

IN THE CENTRAL ADMINISTRATIVE TRIBJJAL
HYDERABAD BENCH AT HYDERADAD

TEE HON'ZLE MR,JUSTICE V.NEELADRI RAO
VICE CHAIRMAN
M

THE HON'BLE MR.A.B.GORTHI s MEMBER({AD)
S
THE HON'BLE MR.TCCHANDRASEKIZEnREDDY |
MEMBER( $ULL )

AND

. C V- Pegendu pd.
THE HON'BLE MR.R+RANSARAIAN 3 M{ADMI)

Dateds '7—<j “)\-.1994

ORBER/JULGMENT
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AP ' Admitted and Interim .Directiong .
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= Disposgd of with directions ‘ '
Y .:"'A"- . )
. " ’ ) /ﬁi—;;ed.
'f;-‘ ! . Dismissed as withdrawn.
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D S . . Dismissed for Default.
B A . Fe jected/Ordered.
- : e . ~NO"OIder as to costs.
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